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CENTRAL ADfIINISTRATIUE TRIBWAL 
8PNGALORE BENCH . .. a a • 

Commercial Complex(BDP), 

Indiranaoar, 
Bnga1oro— 560 038. 

Dateth 

APPLICATION NC 	 187(r) 

W.P.No. 

APPLIIJ 	
Vs 

Shri M.A. Puahpangd8fl 

To 

Shri M.A. Pushpangadafl 
No. 310, Muniyappa Layout 
Murugesh Palya 
Bangalore — 560 017 

Shri S.K. Srinivasan 
Mvocate 
35 (Above Hotel Swagath) 
let 'Makin, Geadhinagar 
Bangalore -560 009 

3, The Aset. Personnel Officer 
Regional Centre for Exploration 
and Research 
Automic hinerals Division 
(Southern Region) 
fpartment of Atomic Energy 
Nagarbhavi 
Bangalore -560 072 

4. The Senior klministiative & 
c.untS Officer 

Atomic Minerals Division 
Bag urn pa t 
Hyderabad -16 

RES PONDENTS — 
The Aset. Personnel Officer,Regional Centre 
for Exploration & Research, Atomic Minerals 
Dim. Bangalore & 3 Ors 

The Director 
Atomic Ainerals Division 
Beguapet 
Hyderabad — 16 

The Secretary to Govt.of India 
fpartoent of Atomic Energy 
Chatrapathi Shivaji Maharaj Marg 
Bombay 

7, Shri N. Vesueva Rae 
Central Govt. Stag Counsel 
High Coutt Buildings 
Bangalore -560 001 

Subject: SENDING_9_PIES OF ORDER PASSED BY THE BEJ± 

Picaso find enclosed herewith the CODY of ORDE9/cW 

1Bc)C13BdCpa5ed by this Tribunal in the abàve said application 

on - 27-10-87 	a 

RECVPE 2' 
Diary j\7 

,Lte:411JK)...... 
1 	Encl as above. — - 	OFFICER 

(JUDICIAL) 

  



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE 

DATED THIS THE 27TH DAY OF OCTOBER, 1987 

Hori'ble Shri Justice K.S. Puttasuamy, Vice—Chairman 
Present: 	 and 

Hon' ble Shri L.H.A. Rego, Member (A) 

APPLICATrON NO. 733/87 

Shri M.A. Pushpangadan, 
No.310, Muniyappa Layout, 
Muruesn Palya, 
Bangalore. 	 .... 	Applicant. 

(Shri S.K. Srinivasan, Advocate) 

V. 

The Asst. Personnel Officer, 
Regional Centre for Exloration 
and Rsearch, 
Automic Minerals Division, 
(Southern Region) 
Department of Atomic Energy, 
Nagarbhave, 
Bangalore. 

The Senior Administrative and 
Accounts Officer, 
Atomic Minerals Division, 
Beg umnet, 
Hyderabad. 

The Director, 
Atomic Minerals Division, 
Begumpet, 
Hyderabad. 

The Secretary, 
to Government of India, 
DeDartment of Atomic Energy, 
ChatraDathi Shivaji Maharaj Mar, 
Bombay. 	 .... 	ResDondents. 

(Shri M. \Jasudeva Rao, CGASC) 

This application having come un for hearing to—day, 

made the following: 

4f 
0 R D E R 

This is an aoplication made by the aplicant under 

Section 19 of the Administrative Tribunals Act, 1985. 
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2, 	At 	the material 	time tue aoolicant was working 	as 

'an 	UDDer Division Clerk 	(UDC) 	in the 	Office of Regional 

Centre 	for 	Exploration 	and Reearch, 	Atomic Minerals 

Division, 	Southern Region, 	Nagarabavi, 	8analore. 	His 

pay as 	an 	UDC was 	fixed 	at R.3O in the time scale of 

I  R.425-640. 	But 	by 	later 	order 	made 	on 	1.3.3.1985, 	23.7.1987 

and 	13.8.1937 	tnat 	pay had 	been 	refixed 	at P:.545 	and 

recoveries 	directed 	trom the aoplicant. 	Hance this 

aolication inta—alia on the ground that the same was 

violative 	of the 	principles of' natural 	justice. 

In 	justification of the orders 	made the Respondents 

have 	filed their reDly. 

Shri 	S.K. 	Srinivasan learned counsel 	for 	the aplicant 

ccntends 	tnat the refixat.ton made and 	recoveries 	directed 

without 	issuing a show—cause notice 	and 	affording an 

Oo3ortUnit/ to the aDplicant to 	state his case was violative 

of prtncioles of natural 	jutice and 	illegal. 	In 	support 

of his 	contention Shri 	Srinvasan 	strongly relies on the 

ruling of Suoreme court 	in STATE OF 	ORISSA v. 	BINA PANI, 

(AIR 	1967 	SC 	1269). 

Shri 	M. 	Iasudeva Rao, 	learned 	counsel 	for the 

II  resoondents sought to 	supprt the orders of tne respondents. 

An examination of tke orders 	made 	by the authorities 

\ isclose that they had made the same without issuinj a 

Uf  ow—cause notice and affording an opDortunity to the 

olicant 	to state his 	cae, which 	fact 	also 	is not 
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disouted by the respondents in their reply. If that 

is so, tnen the impuned orders are violative of the 

principles of natural justice and illegal as ruled in 

Binapani's case reiterated in all other cases. On 

this srort ground the impuned orders are liable to be 

quashed, Je, therefore, quash the imouyned orders. But 

this does not orevent the respondents from re—doing the 

matter in accordance with law. 

7. 	Application is disposed of in the above terms. 

But in the circumstances of the case, we direct parties 

to bear their own costs. 

Member (A) 

\' 

bsv/Mrv, 

LEflBAL 	 L TRIBUNAL 

ADDITIOAL BE1ICH 
BANGALO RE 


